‘Affidavii 1o be Fucnished by the camiidate alongwith Nomination Paper
'Hﬂ‘urt thn Rntt-mi %5{:
For election tn. 3000 "f‘l;a Houss
From. 0K AMeA. .. 28 ... .Constituency(Name of tive onstituit. )
 NIRINION RO oigaisgh civite of, 8L, RAMBACH g RA77.

............................. fﬂ_} Hp“”f r’
Aged. M9 ..years, resideu of, SARMEL!, <, " (mention full postal address), o candidule al od ainive

Election, do hereby solemnly affirm and state on oath s under:-
{ strike out whichever is ot x.pp!ica.h!aé
{1y | am a candidate set up by- LR

: —~-{nsne of the palitical party |/ am contesting as 4

Independent candidate.
(2) Detalls of PAN and status of filing of Income tax return :

§l. No, | Names Permanent The financial year for | Total income i
Account Number | which the last shown In Income:
(PAN) Income-tax return has | Tex Return ( in

B T been filed Rupees) ]

[ ‘Sell ERFEPAIFS

2, Spouse- ;)

K El'lﬂTl-dﬂﬂl‘ 5 #H |

g Diependeant 2 e '

5 Dapr.nd::nl.! o

{2} The following case{s) |s/ are pending against me in which cognizance has been taken h:r_ihe court:-

4. Coses In which | have beon convicted by a court of law(other 'Ilmu referved vo in Form 26):

il’l The details of cases, Sections of the

| Act and description of the offence for _

! which convicted : | Mo

(b} | Neme of the Court(s). Case No.and | '—-—Jm._u I —
i_ J_Dm-iﬂ of urder(s) . W

5L | Offence Description
Ma. Am———
T{7a) | The detalls of cases where the court has taken
~— eognizance, Sectons of the Act and description
'-_E_J of the offence for which cognizance taken : M-Aa
o
. I% {b) | Name of the court, Case No. and Date of order
Y ‘:f taking cognizance : Ll _ |
—dr [(e} | Delails of Appeal (s} / Application(s) for revision
3 é (if any) fled against the above order(s) | WA

e |



15} | Punishme € imposcc |
[

e — i

“\5p Thai | give heiem below the details of » e sssets {movable und iinmovable otc.) of miysels,

iy bpoidse and all dupendencs:

A Details of movable assets ;
Wit

1. Assets in joint name indicating the extent of joint ownership will also have o be given

2. In case of depositInvestmeny, the details including Serial Number, Amount, Date of Dieposit, the Scheme,
Name of Bank! Inutiiution und Branch sre to be given

3. Value of Bonds/Share/Debintures us per the current markes value in Stock Exchange in reapect i listed
companies and as per books in case of non- listed companies should be given.

4. Dependent’, here means o person, substantially dependent on the income of the candidate,

5. Details including amount is 16 be given separately i respect of each investment)

Dscription

Selfl

Spouse

Dependent-1

Dependent-2 | Dependent-3

Cash in hand

£l o0e —

P oot —

Details of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Depasits
including saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and -
Cooperative societies and the

amount in each such deposit

390,800

{iii)

Details of investment in Bonds,
Debentures/shares and uniis in
companies/Mutusl Funds and
others and the amount.

{ivy

Deeteils of investment in M35,
Postal Savings, [nsurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the

amount

Personal loans/advance given w
any person or entity including
firm, Company, Trust etc. and
ather receivables from debtors
and the amount. | 1

Motor Vehicles/ Aircrefis/
Yachts/Ships (detalls of Make,
Registration Mo. ete, Year of
Purchese and amount )

Jewelry, bullion and valuahle
thing (give details of weight and
value)

T .

. ma jaigs mmpmae ]




d
[‘\"'"5
e 1
Tix, I
| ! ; :1.
(Mo

Tgy other assets sych. 3 vales of

{ “hims/finterest ke
Ciross Total value

o a—

ne |

[oygre] |

Dt s T T,
- Properties in joint ownership indicating the cxtent of joint ownership will also have to be indicatd
1 . Each land or building or spartment should be mentioned separately in this format) -

1 8
No

| Deseription L2,

Self
Wb

Spouse

Dependent-1

Dependent-2 | Dependent-3

ion(sy
Survey numben(s) .

BARY L

Ares (Total measurement in
acres) ‘o

Ay -
Hex

b Biet
" e

bl

Date of purchase in case of self
aequired property . -

Cost of Land (in case of
purchasejat the time of
purchase.

seenrT

Any Investment on the land by
way of development,
construction ete,

Approximate Current market
vilue .MJ*-{

L L

(ii)

Non-Agricultural Land
Location(s) -
Survey number(s)

BagN vel
7 PR

Area (Total measurement in
sq. ft.)

9 Do

Whether inherited property
{Yes or NO)

| Date of purchase in case of self

scquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any lnvestment on the land by
way of development,
constructfon e, - -

v .

Approximate Currerk marker
value £OBEPE— . it [

(i)

(including )
~Location(s) ;
-Survey number{s)

Built up Area (Total

messurementinsq. f)

-,
-



1 ——y -':JF"?LIJ']EF inherited property
| A oW

D of purchase in case of seif
| awwired propery

- sl of property (in case of
| pt rehese) af the time of
| |prchese

| Any Investment on the
property by way of
development, construction ete,

Approximate Current marke!
value

(VT | Residential Budings (inciading
apariments, )

-Location(s) ! *}n"% £y

= Survey number(s)

aaerull

25 o0y
F a

Ared (Total measurement in
sq i)

2 Des

Built up Area (Total
measurement in sg. fi.)

gur Dat

Whether inherited property
(Yes or MOV

Va4

Date of purchase in case of seif
acquired property

.

Cost of property (in case of
purchase) at the time of
plurchazs

r &7
~ g
-

Any Investment on the land by

way of development,
construction ete,

Approximate Current market
vilue Ll

ﬂl"!?ﬂ:,mﬂ"

(v) | Others (such sz interest in
property)

-
(vi) | Total of Carrent Market
Value of (i) to {v) above

109,799

(6) 1 give herein below the detalls of liabilities/ dues to public financial institutions and government :-

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

8.
No.

Self Spouse(s)

Dependent-1 | Dependént-2

Dependent-3 |

o

i} | Lornor dues to Bank/Financial

Insfitution(s)

MName of Bank or Fi
Amount outstanding
Naure of loan

IF B Deseription
i
|
|

i Loan or dues to any

i individuals/ Entity other than
| mentioned in (I) above.

| MName(s)

i Amount outstanding

i Mature of loan




~ A1y ather liability

(rand total of Habilitics

Gavejament Dues: 5
Dues o departments dealing |
with govemment
Ecommadation

()

] Dues to departments dealing
with supply of water

Dues to departments dealing
with supply of electricity

Dues to departments dealing

with supply of
telephones/maobiles

with government transport
(including aircrafis and

beljcopters)

Income Tax Dues

Wealth Tax Dues

Service Tax, Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of ull Govt. dues

(7) Details of profession or occupation:

& Self.....MEM . [FRREMEN

b. Spouse
(8) My educational qualification is a5 under:
(Give detaills of highest School / University education with full form of the certificate/ diploma/ degree course)

(Mame of the School /College/ University and the year in which the course was completed.)

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/Smt/Kum.
MIRANT By RAM
2. | Full postal address Baguv L, OuiTT ! ownariyd, kefimur

3, | Number and Name of the constituency and

State

MEHANIYA - _ 2 t\Y

Name of the Politicsl party which set up the
candidate (otherwise write *Indepandent’)

. BT F

-| (a)} Number of cases in which conviction order

~ A

passed (other than those referred to in Form 26)



_'_{ e T'L:'Lll_FFIlIJ_I'I'ILEF ul

B ot iR B~

oo (sY have taken - 4
-‘I-P"'hi of Lﬂl For which st DT ooed Ira bbb h ritn |

e b IS 1 Incume Tax Retuen Mled _F i
BREPR LTS n & v
(b} Spouse: i

4 c) Dependents

Description
Moveable
Asset (Total valug)
Immovahle
Agsel
Purchese Price and
Development Cost of
Immovable Pro
(Total Value)
Approximate Cumem
Market Price of
Asses (Total Value)
Linbilities
(i) Government
dues (Total)
(ii} Loans from Bank,
Finaneial Institutions and
athers (Tatal) i
- | Highest educational qualification:

cﬁ-ﬁniinfd'-'

q

i |

__Details of Assets and Lisbilities in rupees
Sell Spouse | Dependent-i
ﬂqagm ~ Hr!_ﬂi""

5

(i)

F%mﬂﬂﬂ'

(Give details of School / University education with full form of the certificate/ diploms/ degree
course) (Name of the Schoel /College/ University and the year in which the course was completed.)

B
J?i
ALY VERIFICATION

l; the deponent, above named, do hereby verify and declare that the contents of this affidavit are tue and comect (o the
bestof my kmowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that ; ) :

(&) there is no case of conviction or pending case against me other than thoss mentioned in items 3 and 4 above;
thi 1. my spouse, or my dependents do not have &ny asset or linbility, other than those mentioned in items 5 and 6
ithave,

VeriRoda: .. i Y e T AT

DEPONENT




——ei g
~Note: - Affidavit should be filed |oest by 3,00 ¥

‘on the fast date of filing nominations,
2 Affidavit suoald be sworn before an wath Commissioner or Mugistrate of the First Class . tefore 8 Motary
Publiz.

2 All columns should be filled up and ra column ta be lefl blank. If there is no Information i furaish i respect ol
any item, either “Nil" gr “Mot s pplicable”, gz the case may be, should be mentioned
4. The afidavit should be either typed or writien legibly and neativ.

{:4.-!{5\ :
2\ ﬁ
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